
Between:
M/s. Arlun Constructions, Rep. by its Managing Partner Mr.B-Balakishan Rao
S/o. Ram Rao, Occ: Business, aged 62 Yrs., H.No.2-3-95l 1, Ashok Nagar,
Sircilla, Rajanna Sircilla District

[ 3418 ]

H]GH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE NINTH DAY OF DECEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTrcE J SREENIVAS RAO
,

WRIT PETITION NO: 20673 OF 2024

...PETITIONER

il

The State of Telangana, Represented by the Principal Secretary, Mines 86
Minerals Department, State Secrelariat Complex Hyderabad

The Engineer in Chief, Roads and Building Department, State Roads and
Core Rod Networks, Erramanzil, Hyderabad

Superintending Engineer, Roads and Buildings Departmenl, Sangareddy
Circle.

Superintending Engineer, Roads and Buildings Department, Siddipet Circle

The District R and B Officer, (Executive Engineer) Roads and Buildings
Division, Sangareddy.

The District R and B Officer, (Executive Engineer) Roads and Buildings
Division, Skldipet. ;1

Assistant Pay and Accounts Officer, Sangareddy.

Assistant Pay and Accounts Officer, Siddipet.

Director of Works and Accounts fficer, Hyderabad.

AND
1.

2.

4.

5.

6.

7.

8.

9.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated inl the affidavit filed therewith, the High Court may be

pleased to issue a Writlof Mandamus, or any other appropriate writ, order or

direction, declaring the Lctkrn of the respondents in contemp{ating to deduct
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permit fee stipulated under c.O. Ms. No. 21 dated 3110312022 from the bi s
payable to the petitioner company in relation to the works being executed by the
lpetitioner 

company vide Agreements vide Nos.1)Agreement No.7212021-22 daled

19-08-2021, 2) Agreement No.12512022-23 dated 01-1 1-2022, 3) Agreement

No.12612O22-23 dated 01-11-2022, 4) A$eement No.22912022-23 dated 18-03-

2023, 5) Agreement No.23Ol2O22-23 dated 18-03-2023, 6) Agreement

No.23112O22-23 dated 18-03-2023, 7) Agreement No.232t2022-23 dated 18-03-

lzozl, al Agreement No.48t2O23-24 dated 13-12-2023, 9) Agreement No.49/2023-

124 
dated 13-12-2023, 10) Agreement No.5O12023-24 dated 13-12-2023 and 11)

lAgreement No.5112O23-24 dated 13-12-2023 pertaining to Sangareddy Siddipet
I

Districts under respondents as illegal, arbitrary and contrary the terms and

conditions of the respective agreements and further direct the respondents not to
rdeduct any amounts titled as Permit Fee vide GO Ms.2.l dated 31-03-2022 from
the Bills payable to the petitioner company by the respondents under the
'respective agreements.

lA NO: 1 OF 2024

| 
"u,l,,on 

under Section 151 CpC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased For the
lrrr. l."".on" stated above it is prayed that this Hon,ble Court may be pleased to
irgrant interim directions restraining the Respondents from making any deductions

rtowards 
purported Permit Fee from Running Bills arising out execution of work

lpursuant to the Agreements vide Nos.1 ) Agreem ent No.72t2o21-22 dated 1 9-08-
I

12021, 2) Agreement No.12St2O22-23 dated 01-11-2022, 3) Agreement
tNo.12612022-23 dated 01-1 1-2022, 4) Agreement No.22912022-23 dated 18-03-
I)2023, 5) Agreement ,No.23O/2O22-23 dated 18-03-2023, 6) Agreement
'No -23112022-23 dated 18-03-2023, 7) Agreeme nt No.232t2022-23 dated 18-03-
2023' 8) Agreement No.4812o23-24 dated 13-12-2023,9) Agreemenl No.49/2023-
24 daled 13-12-2023, 't0) Agreement No.SOl2O23-24 dated 13_12_2.023 and 11)
Agreement No.5112023-24 dated 13-12-2023 pertaining to Sangareddy and
Siddipet Districts under respondent Nos.3 and 4 awarded in favour of the
Petitioner company.

Counsel for the Petitioner: SRI VIJAy KUMAR pANUGANTI
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lCounsel for the Respondent No.1: SRI A ANANTHASEN REDDY,
i GP FOR INDUSTRIESAND COMMERCE, GP FOR MINES AND GEOLOGY

Counsel for the Respondent Nos.2 to 6: GP FOR ROAD AND BUILDINGS

I
Counsel for the Respondent Nos.7 to 9: SRI RAM SHANKER SHARMA,

AGP FOR FINANCE ANO PLANNING DEPARTMENT

I
The Court made the following: ORDER



--'

THE HON'BLE TIIE CHIEF WSTICE AI,OK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENII/AS RAO

ORDER: (Per Lhe Hon'ble the Chief Justice AIok Atudhe)

Mr. Vijay Kumar Panuganti, learned counsel for the

petitioner.

Mr. A.Ananthasen Reddy, learned Government

Pleader for Industries ald Commerce, Mines and Geologr

Department for the respondent No.1.

Mr. Rarn Shanker Sharma, learned Assistant

Government Pleader for Finance and plalning Department

for the respondents No.7 to 9.

2. l,earned counsel for the petitioner seeks 1eave of this

Court to withdraw the writ petition.

3. In view of the aforesaid, the writ petition is dismissed

as withdrawn. There shall be no order as to costs.

I
I

WRIT PETITION No.2O673 of 2O24

)



2

Miscellaneous applications pending, if any, shall

stand closed.
SD/- A.V.
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HIGH COURT

DATED:09/ 12t2024

ORDER

wP.No.206tg ofi;zozt

DISMISSING THE WRIT PETITION AS WITHDRAWN

WITHOUT GOSTS.
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